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ir ^  T5T fTT TT̂ sST sr>
su3r*n ?

T?r»reft («ft *© ^gvsm ) (*f)  
1970-71* % ^  arrmffTcT SRfR TT
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Failure of firms to discharge their 
export obligations

3160 SHRI INDRAJIT GUPTA Will 
the Minister of FOREIGN TRADE be 
pleased to state

(a) whether it has come to the notice 
of Governmtnt that a number of firms after 
ob’aming licences for expansion on the 
condition that a ccrtain percent'gt of their 
production would be txported hive failed to 
discharge their obligation in regard to 
export

(b) if so, the number of such cases 
brought to the notice of Government and 
details thereof, and

(c) the action if any taken against t lie 
defaulting fiims ?

I HE DEPUTY MINISTER IN THE 
MINISTRY OF FORFIGN TRADF (SHRI 
A C GEORGF) (a) to (c) No case of
default in the export obligation has come 
to the notice of the Government during the 
last five years, where licences for the import 
of machinery to expand the manufacturing 
capacity, has been issued subj ct to the 
condition that a certain percentage of their 
ptoduction would be exported
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